
CENTRAL ADMINISTRATIVE TRIBUNAL, 3ABALPUR BENCH, JABALPUR

Original Applications Nos. 794, 8 0 0 , 

368, 869.87J and. 671 &f 2 002-

Indcre, this the 20th day of Duly, 2004

Hon’ble Mr. M.P. Singh, Vice Chairman 
Hon'ble Mr. Madan Mohan, Judicial Member

(1) Original Application No.794 of 2002

K.L. Rajpoot 
aged about 50 years 
Son of Shri N.V. Rajpoot 
Occu : Chargeman E & I 
Security Paper Mill(SPM)
D i s t t : : HOS’8AO(MP) APPLICANT

(By Advocate - Shri S.S. Tripathi on Dehalf of 
Shri Praveen Verma)

urn 51,1 j

1. Union of India,
Through:: Secretary 
Ministry of Finance 
Neu Delhi.

2. General Manager 
Security Paper Mills(SPM)
Distt. H o s’Bad RESPONDENTS

(By Advocate - Shri P.Shankaran)

(2 ) Original Appl icat ion No.900 of 2002

S.K, Chandele 
aged about 53 years son 
of Shri R.D. Chandele 
Occu: Chargeman E '4 I 
Security Paper MILL(5PM)
Distt. H0S * BAD(M.P.) APPLICANT

(By Advocatt. - Shri S.S. Tripathi on Dehalf of 
Shri Praveen Verma)

VERSUS

1. ^  Union of India
Through; Secretary 
Ministry of Finance 
Neu Delhi.

2. General Manager 
Security Paper Mills(SPM)
Di=3tt HashangaDad RESPONDENTS

(By Advocate - Shri P.Shankaran)



(3 ) Original A pplication No. 868 of 2002

Sanjeev Sharma 
Aged About 32 years 
Son of Shri P.K.Sharma 
Occu Technician Grade II 

'Security Paper Mill(SPIyl)
Distt;; HOS'BAD(MP) APPLICANT

(By Advocate - Shri S.S. Tripathi on behalf of 
Shri Praveen Verma)

VERSUS

1. Union of India 
Through Secretary 
Ministry of Finance 
New Delhi.

2. General Manager,
Security Paper Mills
(SPN) Distt. Ho3hangadad RESPONDENTS

(By Advocate - Shri S.fl. Dharmadhikari)

(4) Original Application 869 of 2002

D J3. Gauai
Aged About 40 years,
Son of Shri D.M. Gauai 
Occu;; Technician Grade I 
Security Paper Mill(SPM)
Distt;; H0S*3AD(MP) APPLICANT

(By Advocate - Shri S.S. Tripathi on behalf of 
Shri Pruveen Verma)

VERSUS

1. Union of India 
Through Secretary 
Ministry of Finance
Neu Delhi.

2. General Manager,
Security Paper Mill3(SPM)
Distt :: Hoshangabad RESPONDENTS

(By Advocate - Shri 5.A .Dharmadhikari)

(5) Original Application No. 870 of 2002

Akhilesh Sharma 
Aged about 34 years 
Son of Shri R,S. Sharma 
Occu Technician Grade II 
Security Paper Mill(SPM)
D istt:: H0S ' 9 AD (M. P . ) . APPLICANT

(By Advocate - Shri S.S. Tripathi on bebalf of 
Shri Praveen Verma)

VERSUS

1. Union of Ind ia
through;; Secretary
Ministry of Finance 
Neu Delhi



2 . General Manager 
Security Paper Plilis(SPM), 
Distt. Hoshangabad RESPONDENTS

(By Advocate - Shri S.A. Dharmadhikari)

(6) Original Application No. 871 of 2002

G.P. Gaur Aged about 
47 year9 Son of Shri 
N.P. Gaur Occur: Technician 
Grade I Security Paper 
Mill(SPM)
Distt:: HAS * 3 A D ( M .P . ) APPLICANT

(3y Advocate - Shri S.S. Tripathi On oehaif of 
Shri Praveen l/erma)

VERSUS

1. Union of India 
Through:: Secretary 
Ministry of Finance 
Neu Delhi.

2. General Manager 
Security Paper Miiis(SPM)
Distt HoshangabaJ RESPONDENTS

(3y Advocate - Shri S.8.Dharmadhikari )

COMMON -  O R D E R

Oy .M.P. Sj[n g h > \jjC e Chairman -

Afs th e  f a c t s  in v o lv e d  & grounds r a is e d  in  a l l  th e  

a fo r e s a id  s i x  OAs a re  i d e n t i c a l , and th e  i s s u e  In v o lv e d  i s  

common, th e y  are b e in g  d e c id e d  by t h i s  common order fo r  

th e  sak e o f  c o n v e n ien ce ^

2 .  The brief f a c t s  o f  th e  <afore-m entioned  c a s e s

are  t h a t  th e  a p p lic a n t s  in  a l l  th e  OAs are  w orking a s

C h a rg em a n /T ech n ic ia n -IX /l i n  th e  S e c u r ity  Paper M il ls  

( f o r  s h o r t  *SPM») H oshangabad, They were a p p o in te d  on 

th e  p o s t  o f  C h a r g e m a n /T e c h n ic ia n -I l/I  on adhoc b a s i s  

i n  t h e  y ea r  1 9 9 6 /2 0 0 1 , and th e y  have been  r e v e r te d  

v id e  order r>os«2573 & 2579 w.e.f, 2 5 .1 0 ,2 0 0 2 .  Aggrieved 

by t h e ir  r e v e r s io n ,  th e y  have f i l e d  th e  present OAs & a ls o  

prayixig fo r  direction to g r a n t r e g u la r  p rom otion s to

th e  a p p lic a n t  w ith  a l l  c o n s e q u e n t ia l  b e n e f i t s ,

3 .  The r e sp o n d e n ts  in  t h e i r  r e p ly  have su b m itted



II 4 II

th a t  th e  sa n c t io n e d  s t r e n g th  o f  Foreman (E&I) was 5 p o s t s  and

Chargeman (E&I) was 2 and as p er  p u b lish e d  r e c r u itm e n t  r u le s

th e  method o f  r e c r u itm e n t  to  th e  p o s t  o f  Foreman i s  25% by-

prom otion  and 75% by d i r e c t  r e c r u itm e n t , w h ereas in  the c a se

o f  chargeman i t  i s  by p rom otion  f a i l i n g  w hich by d i r e c t

r e c r u itm e n t^  Two pofets o f  Chargeman were a lr e a d y  f i l l e d  by

r e g u la r  prom otion  by em p loyees s e n io r  to  th e  a p p lic a n t s *

P ending d i r e c t  r e c r u itm e n t  to  th e  Forem an(E& I), 2 p o s t s  o f

Foreman w ere te m p o r a r ily  downgraded as Chargeman (E & l),

A cco rd in g ly  th e  a p p l ic a n t s  K ,L .R a jp o o t ( i n  OA 7 9 4 /2 0 0 2 )  and

S .K ,C h and ele  ( in  OA 8 0 0 /2 0 0 2 ) ,who were w orking as r e g u la r

T e c h n ic ia n s  G r .I ,  w ere o f f e r e d  th o s e  tu o  p o s t s  o f  Chargeman

on adxjoc b a s is? ! In  t h e i r  p la c e s  th e  a p p l ic a n t s  G ,P,Gaur

( i n  OA 8 7 1 /2 0 0 2 )  and D.D.G aw a i( in  OA 8 6 9 /2 0 0 2 )  b o th  r e g u la r

T e ch n ic ia n  G r#II were o f f e r e d  adhoc p rom otion s to  th e  p o s t

o f  T e ch n ic ia n  G r a d e -I ,9 u e  to  th e  c o n seq u en t c h a in  v a c a n c ie s

a p p lic a n t s  A k h ile sh  Sharma ( i n  OA 8 7 0 /2 0 0 2 )  and S a n jeev  Sharma

( i n  Oa 8 6 8 /2 0 0 2 )  -b o th  r e g u la r  T e ch n ic ia n  G r a d e - I l l ,  were

o f f e r e d  adhoc p rom otin n s to  the p o s t s  o f  T e c h n ic ia n  G rad e-II*

The a p p l ic a n t s  w ere th u s g iv e n  adnoc p rom otion s p u r e ly  on

s to p  gap arrangem ent w ith  th e  c le a r  s t i p u l a t io n  th a t  th e

a fo r e s a id  adhoc ap p oin tm en t w i l l  n o t b esto w  them any r ig h t

fo r  r e g u la r  prom otion  and th e  adhoc p e r io d  w i l l  n o t  be

cou n ted  a s a q u a l i f y in g  s e r v ic e  f o r  p rom otion  and s e n i o r i t y .

In  th e  m eantim e th e  Government had tak en  a p o l i c y  d e c is io n

r e g a r d in g  adhoc ap p oin tm en t and th e  M in is tr y  o f  F inance v id e

i t s  l e t t e r  d a ted  2 .9 * j2 0 0 2 (A n n ex u re-R -lI) conveyed  th a t

a l l  th e  adhoc ap p o in tm en ts made w ith o u t proper s a n c t io n  o f

p o s t s  sh o u ld  b e  r e s c in d e d  w , e , f #i , 9-^2002, In  com p lian ce  w ith

th e  ateOve order* th e  com p etent a u t h o r it y  d is c o n t in u e d  a l l

su ch  adhoc ap p o in tm en ts in c lu d in g  th o s e  o f  t h e  a p p lic a n t s

v id e  o rd ers  N o s ,2573 and 2579 d a ted  2 4 ,1 0 ,2 0 0 2  and 2 5 ,1 0 ,2 0 0 2

( A n n exu re-R -III c o l l y , ) .  As su ch , th e  te r m in a tio n  o f  th e

adhoc appointm ent o f  th e  a p p lic a n t s  i s  in  o r d e r ;  A ccord in g

to  t h e  r e sp o n d e n ts , th e  adhoc ap p o in tm en ts were made a g a in s t  
' th e  down graded p o s t*  o f  Foreman w h ich  f e l l  a g a in s t  th e



d i r e c t  r e c r u itm e n t q u ota  and c o n se q u e n tly  th e  c h a in  v a c a n c ie s

adhoc b a s i s .  I t  i s  tr u e  th a t  th ey  have c o n tin u e d  f o r  a lo n g  

p e r io d  on adhoc b a s i s  b u t th e y  c o u ld  n o t be c o n s id e r e d  fo r  

r e g u la r  ap p oin tm en t in  th e se  p o s t s ,a s  th e s e  v a c a n c ie s  were 

a r is e n  b eca u se  o f  th e  down g r a d a t io n  o f  th e  two p o s t s  o f  

Foreman (w h ic h w e r e  to  be f i l l e d  on d i r e c t  r e c r u itm e n t  b a s i s )  

and c o n s e q u e n t ia l  ch a in  v a c a n c ie s *1 M oreover, t h e ir  app oin tm en ts  

were n o t  inade by h o ld in g  r e g u la r  s e l e c t i o n  a g a in s t  r e g u la r  

v a c a n c ie s  in  th e ir  own q u ota  and w ith  p ro p er  s a n c t io n  o f  the  

com p eten t a u t h o r i t y .  As adhoc app oin tm en ts can n ot be c o n tin u ed  

w ith  th e  s p e c i f i c  app roval o f  th e  M in is tr y  o f  F in ance fo r  

more than  one y e a r ,  t h e i r  adhoc ap p oin tm en ts were n o t  as p er

r u le s *  T h e r e fo r e , th e r e  i s  no i l l e g a l i t y  in  th e o r d e r s  p a sse d

i n  th e  low er g ia d e  a l s o  became a v a i la b le  w hich were a l s o  f i l l e d

up on adhoc b a s is *

4* Heard th e  le a r n e d  c o u n se l fo r  th e  p a r t i e s  and c a r e f u l ly

p e r u se 5  th e  p le a d in g s  a v a i la b le  on r e c o r d s

5. We f in d  th a t  a l l  th e  a p p l ic a n t s  w ere a p p o in te d  on

by th e  r e sp o n d en ts; ,

In  th e  r e s u l t ,  a l l  th e  a fo r e -* m e n tio n e d  s i x  OAs are

w ith o u t any m e r it  and are a c c o r d in g ly  d is m is se d ,h o w e v e r , 

w ith o u t any ord er as to  c o s t s ^

(Mad^n Mohan) 
J u d ic ia l  Member

Mohan) 
c i a l  Memb

(M .F^Singh) 
V ic e  Chairman


